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(Statutory Body Constituted under the Advocates Aci, 1961)
2/6, Siri Fort Institutional Area, Khel Gaon Marg. New Delhi-110 049

Ref. No. ; ..3...l.....!.€%?%!?.!SP1/2°25C _°3-°2-2°25Dated . .......................... ..

PI Q fr IE1 cos T10 1:1
It is hereby notified for general information that pursuant to the Order dated.
02.09.2024 passed by the Disciplinary Committee of Bar Council of India,
Mr. Pnshpenrler Singh {Enrolment N0. 10/1603]2000} R/o VPO-Karala, New Delhi-
1l008l and also ltaving Chamber No. 370, Civil Side, Tis I-lazari Court, Dehi-110054,
has been suspended fiom practice as an Advocate in or before any Court of Law for :1

/ period of eighteen (18) months from the date of notification i.e. 03.02.2025 and
together with compensatory cost of Rs. 50,000,'- to be paid. to the complainant
withi :1 41 weeks from the receipt of order dated 02.09.2024.
This has enianatecl from the Bar Council of India Tr. Case N0. -ii-E50/2023 titled
Ms. -Sunita Devi Versus Mr. Pushpender Singh.
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. The 1“ Additional Solicitor General of India, Supreme Court of India, New Delhi.

. The S=acreta1y, Bar Council of India, 21, Rouse A\-'enue,,1_\_;'_t;W- Delhi '

. The Secretaries of All Bar Associations, Delhi “ ' " ',_
I‘l1c Secretaries of All State Bat‘ Councils. ,5 ...n .7;

. 'l‘hc~Regist1'ar, Supreme Court of India, New Deli ' _
6. The Registrar General, High C:our_t of Delhi, Neva, lg-lhi U A *t."_“
'7. The Registrar General, All I-Iigh C'01.'1rtS in ind-ia\‘ _§jl] .3
El. The District Ea Session Judge, '[‘is Hazari Courts, ‘* Q11
9. The District Judges in all 8 Districts of Delhi \__¢- W 1,,/4»

- 10. 'i‘he.Dist1-ict Magistrates in all 9 Districts of Delhi *3*£§ /'
i 1." The Secretary, I\1Iini§su'y of Law, Justi-':e' _8:. Co. Affairs, New Deilii’
12. ills. Sunita Devi W/ 0 Late S11. Jei Bhagwan, I'I.No. 16, Tilauigpur Kotla, New

Delhi-l 10041. _ '
13. lVI1_'. Pushpemler Singh son of Mr-. Daya Chanel R/0' VPO-Karala, New Delhi-

U0081 arid also having Cliamber No. 370, Civil Side, Tis Hazari-Court, Debi-
~ 110054;. (Youiare directed to submit you-1' original Enrolment Certificate 8:.

“ ‘ identity Card issued by the Bar C.‘o"uncil of Delhi.)
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\ B.O. I 1-F, Lawyers‘ Chambers, High Court of Delhi, New.Delhi-110 O03 Ph.2 011-23387701



OFl_‘;|C§ OF THE PRINCIPAL DISTRICT & SESSIONS JUDGE (HO,§): DELHI
S” * 5'

/Genl7\/Iisc./Circulation/2025 _ Dated, Delhi the Oi ~CNo.

Sub:- Notification regarding suspension from practice as an Aduocate.

Forwarded a copy of the Notification bearing Ref No. 31/Gen/SF/2024, dated
03/02/2025, and bearing diary No. 879/B dated 04/02/2025 received from Col. Arun Sharrna
(Retd.), Honorary Secretary, Bar Council of Delhi, 2/6, Siri Fort Institutional Area, Khel Gaon
Marg, New Delhi-110049, for information and necessary action to :-

1. All the Ld. Principal District & Sessions Judges, Delhi/New Delhi.
2. The l§,,Principal Judge, Family Courts (HO_s), Dwarka Courts, Delhi.
3. All e Ld. Judicial Officers posted in Central-District, Tis Hazari Courts Delhi.
Q/fiadiihairman, Website Committee, Tis Hazari Courts, Delhi With the request to upload

the same on the Website of Delhi District Courts as per rule.
Dealing official for uploading the same on Centralized Website through LAYERS as per
rules.
P.S. to Ld. Principal District & Sessions Judges (H05), Delhi for information.

5.

6.

(AN UJ AGARWAL)
Officer ln-Charge, General Branch, (C),
Additional Session Judge{Spl.FTC)-02,

Tis Hazari Courts Delhi.
Encl. As above W


